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Shri C.M. Zafarullah Vs. Natwonal Institute of Urban
A Affairs,

Applibanﬁ through counsel Shri Shakeel Ahmed.

The applicant questions the ordér of ﬁerminafion
Of.Sérvice dated 5.6.1986 made by the Difector of |
Natlonal Instrtute of Urban Affalrs, New Delhi. The .
ﬁrlevance of the Aopllcant undoubtedly constltutes &
service matter w1th1n the meaning of Snctlon A(q) of the ‘
Admlnlstratlve Trlaunals Act, 1985 - But even as
admlcted by the applicant in para 6(111) of the petltlon,
the National Institute of Urban Affalrs, New Delhi was

~set up. in the year 1976 ° as a "f fully autonomous organisa-
tioq,/%s'registered under Societies Registration Act No.2l
of 1860". The applicant contends that the order of .
tefmination made by this Registeréd_SocietyAisrillegal
andiis'also'against the,bye-laWs‘Qf the Society.~Bé fhat

'as’ii may; the Central Administrative Tribunal would |
;cquire:jufiséiction'in respect of suCh "service matters®
only when a Notification envisagedvunder sub section (2)

" of Section 14 of the Administrative Tribunals Act is
issued and not until then. As on téday, no such Notifica-
tion has}been issuea. This Tribunal has, therefofe, no
juriédiction to entertain the grievahce of the qpplicant.
The application is, thereforé, returﬁedjtp the applicantA
for presentation ﬁO‘the éppropriate forum. |

‘Ordered acpordingly.
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